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•279. [The questioner (Shri Banarsi Das) 

was absent. For answer vide Col. 38 infra]. 

Reforms   in   the   Judicial   system 
•280.   SHRI  BIR  CHANDRA  DEB 
BURMAN: t SHRI LAKSHMANA MAHA-
BURMAN:J Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether Government are aware that 
there is a constant demand    for 

t[ ] Hindi  transliteration. 
$The question was actually asked on the 

floor of the House by Shri Bir Chandra Deb 
Burman. 

appointment of an expert committee to 
suggest reforms in the judicial system; and 

(b) if so, what is Government's reaction 
thereto? 

THE MINISTER OF STATE Itt THE. 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. V A. SEYID 
MUHAMMAD): (a) Government is aware of 
the fact that there is a general demand for 
reform in judicial administration. The Law 
Commission has already submitted a report 
relating to Reform of Judicial Administration. 
The Law Commission's-Report is under 
examination. 

(b) Does not arise. 

SHRI BIR CHAKDRA DEB BUR-MAN: 
In view of the fact that our present judicial 
system is too technical, may I know whether 
the Minister does not think it necessary to 
revitalise the panchayat system which was 
prevalent in our country before and make it up 
to date? 

DR.  V.  A.  SEYID     MUHAMMAD: That 
is one of the considerations which are before 
the Government kut no final, decision has been 
taken upon that. 

SHRI BIR CHANDRA DEB BUR-MAN: 
We find that magistrates and. munsiffs are 
recruited and immediately after that, they are 
given judicial duties to perform. So, is the hon. 
Minister thinking of giving the judicial 
magistrates and the munsiffs complete traning 
before they are entrusted with judicial 
functons? 

DR. V. A. SEYID MUHAMMAD: Sir,, the 
munsiffs are selected mainly from the bar 
after a prescribed period of practice is over. 
Certainly trainings are given to the 
magistrates. They may not be in the same way 
as the hon. Member wants, but trainings are 
given. 

SHRI NABIN CHANDRA BURA-
GOHAIN: Sir, for reforms in the-judicial 
system, all help is given to the Government 
from all quarters, including the lawyers, the 
litigant public andi 

 



31 Oral Answres [ RAJYA -SABHA ] to Questions 32 

• other sources. So, may I ask the hon. 
Minister whether the Law Ministry will think 
it proper to evolve a national plan to make all 
the required reforms so that our justice is very 
cheap and easily available to the poor litigant 
public and it is befitting a socialist society? 

DR. V. A. SEYID MUHAMMAD; Sir, 
these matters are under consideration of the 
Government. The Law Commission has made 
certain recommendations regarding the 
reduction of costs and free legal aid, and 
various other schemes are being considered. 

 
DR. V. A. SEYID MUHAMMAD: 

Actually various recommendations and 
resolutions have been received by the 
Government regarding the fixation of a 
certain percentage. Some have suggested that 
one-third of the total number should always 
be from outside the district. So, all these 
matters are being .considered along with the 
general question of judicial reform. 

 
DR.  V. A SEYID MUHAMMAD:   I - was 

telling about the transfer. 

SHRI R. NARASIMHA REDDY; Sir, 
it is said that justice delayed is justice 
-denied.    In our country justice is al- 

  ways delayed and so justice is denied. 
In this connection, may I know from 

the hon. Minister whether representations 
have been sent by lawyers and lawyers' 
associations in this regard? That is number 
one. Secondly, lawyers have sent another 
representation, particularly regarding the 
necessity of not having judges of that 
particular State in that State. This representa-
tion also has been sent by advocates of a 
particular High Court. I would like to know 
what the reaction of the hon. Minister is to 
these representations. 

DR. V. A. SEYID MUHAMMAD: 
Regarding the question of reducing delays, 
some steps have already been taken. The 
Civil Procedure Code amendment looks after 
it to some extent. Regarding the other aspects 
also, the Government is thinking seriously. I 
think the second question regarding transfer 
of judges has been answered. 

SHRI S. W. DHABE: May I know from 
the hon. Minister whether, in view of the 20-
point programme and the number of cases 
pending in High Courts, the Government will 
take steps to fill the vacancies in the posts of 
High Court Judges which are about a hundred 
now, to speed up disposal of cases? 

DR. V. A. SEYID MUHAMMAD; 1 did 
not actually follow the question. 

MR. CHAIRMAN: Next question. 
*281. [The questioner (Shri Dwi-jendralal 

Sen Gupta) was absent. For answer vide Col. 
39 infra] 

Savings in foreign exchange by oil 
production 

•282.   SHRI HARSH DEO MALAVIYA: 
SHRI SARDAR AM J AD ALI: 
SHRIMATI LEELA DAMO- 

DARA MENON; 
DR. V. B. SINGH: 

Will the Minister of PETROLEUM be 
pleased to state: 

(a) what is the likely saving in foreign 
exchange by the end of 1980 

-j-The question was actually asked on the 
floor of the House by Shri Harsh Deo 
Malaviya. 


